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SHRI BHISHMA NARAIN SINGH: Sir,
except thanking the hon. Member, I have
nothing to say. I have already replied. The
new point about atomic pollution I have
noted down.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, Mr. Pant made a few pointed
suggestions and he wanted the hon. Minister
to react to them. The first point was whether
th, Central Board which will be constituted
under this Bill will be an independent Board,
independent of the Water Pollution Board;
and secondly, whether the Chairman of this
Board will be a full-time Chairman or a part-
time Chairman. I hope the hon. Minister will
react, to it. He has not replied to these two
specific points.

SHRI BHISHMA NARAIN SINGH: Sir, I
said I have noted their suggestions and the
Government will be benefited by the
suggestions made by the hon. Members who
participated in the debate.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Nanda, the provisions of the
Bill are there before you. The suggestions
which Mr. Pant made are, I think, very
valuable suggestions and the Minister will
certainly take them into consideration when
the Bill is implemented.

Now, the question is:

"That the Bill, a3
passed."

amended, be

The motion was adopted.

THE SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PAR-
LIAMENT (AMENDMENT) BILL.
1980

THE VICE-CHAIRMAN / (DR. RAFIQ
ZAKARIA): Now, we go to the next Bill, the
Salary, Allowances and Pension of Members
of Parliament (Amendment) Bill. 1980. Mr.
Bhishma Narain Singh.
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THE VICE CHAIRMAN
RAFIQ ZAKARIA): I wanted to take

the precaution.
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The question was proposed,

SHRI V. B. RAJU (Andhra Pradesh): Mr. Vice-
Chairman, this is an amending Bill to the 1954 Act
which refers to the concessions or privileges or
facilities granted to the Members. Now this
amendment is for those who are no longer
Members, that is, those who have ceased to be
Members. But has the Minister considered what

the fate is of the sitting Members?

SHRI BHISHMA NARAIN SINGH: I wish

them well.

SHRI V. B. RAJU: After ell, life is continuous.
In fact, a nation's image is built up on Aow it looks
after the representatives of the people in Parliament
and the primary school teachers. That is how things
are viewed. Is the Government really interested in
keeping the life-style of Members who are
stationed in Delhi, in seeing that they maintain
certain standards, at the same time creating certain
facilities which will make the Members involve
themselves in the business of Parliament? Why
should there be this sort of an ad hoc approach?
This is called a 60-day B>'11. Why is this
amendment brought here? Some Members have
been deprived of the facility because they were
short of sixty days because of a contingency.
Tomorrow supposing the House will be dissolved
only after one year, are you going to bring another
amendment? As you know, Indian Parliament,
particularly Lok Sabha, the other House, is not

assured of a permanent tenure; When you
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prepare a legislation, when you bring an
amendment, it must be well considered in all
its aspects, future, past, everything. What is
the fun of bringing an amendment for every
small contingency wasting so much precious
time of Parliament?  In fact, Parliament has
become a manufacturing house of
legislation and legislations become  very
complicated because  bills are not well
considered. At one stage it was agreed that we
should have a committee system in
Parliament where theft things will be
thoroughly considered. But that was
sabotaged by some  Ministers at that
itime—I know that—because they felt that
their independent power will be eroded.
Luckily the Kerala Assembly is experimenting
on it. They have sent us a document a''o
on this. The Parliamentary ~ Affairs
Minister is a very well-meaning Minister.
H, is a young man. I am sure he will consider
the matter seriously, because he may have to be
in Parliament much longer than some of us,
because we are old and we will go back
soon. Therefore, this piece of legislation
must have been thoroughly considered.

Let me say a few words about the state of
affairs of the existing Members, the sitting
Members. When was this amount of Rs. 500
determined, Mr. Minister? In 1954. What has
been the price inflation since then? Even
between February 1978 and January 19R' it has
sone up by 40 per cent. It should be considered
that a Member has to maintain two
establishments. Probably Patna may be very
near to you. But a Member coming from Kerala,
from Madras, from Trivandrum, has to undergo
a lon<r and tedious journey, under great strain.
But apart from that, some Members have to
maintain three establishments: at the village—if
he is coming from a rural area—, at the State
headquarters and then at Delhi. . Do you %ink a
Member can honestly get on with your Rs. 500
salary?

SHRT N. P. CHENGALRAYA
NAIDU (Andhra Pradesh). Rajugaru,
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you mean three  establishments  or three
families?
[THE  VICE-CHAIRMAN  (SHRI ~ ARVIND

GANESH KULKARNI) in the Cliair]

SHRI V. B. RAJU: It is/ only preserved for
reserved Members and not for all and they
cannot afford. If they can afford, I do not
know how it will look like

Now. Sir, the Members are given only five
hundred rupees as secretarial allowance. What
does it mean? What do you mean by that? Can
we have a stenographer for five hundred
rupees in Delhi today? Is it possible? Can we
have an assistant with this money? Now, this
sort of pittance, this sort of charity, you must
forget about. I know everybody would like
this, but nobody would like to say so. They
would like to have it and no one would say
anything about it. This is hypocrisy, as I call
it.  Very recently ...

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Raju, it is a part of our national
life.

SHRI V. B. RAJU: Hypocrisy is a fine art
in this country. You see the House of
Commons Members and how they have been
treated very recently. Mr. Minister, I would
request you to go into it and revise the scale of
allowances. You take , realistic view and don't
b. ashamed of it. We are not given any
luxuries. But, actually, we are given only the
n":inimum standard of living. Mr. Minister, if
you have to invite us to a dinner, we have to
think twice before accepting it. because
cannot afford to Day for the tax’ tc and fro. I
myself avoid goinr; to social functions and
dinners only because <of the travel difficulty.
When my case is so, a person who has been
here for more than a decade, what about the
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new Members who have come? 1 think the
legislative assemblies have been much wiser
than we are here. Take the case of Karnataka
from where Mr. Shankaranand comes. Seven
hundred rupees is the salary and Rs. 51 is the
actual daily sitting fee. Then, a sum of three
hundred rupees is given for other things. In
Andhra Pradesh, they give houses free of rent.
They give for a member and his spouse passes
in the State transport to go round the State.

SHRI MULKA GOVINDA REDDY
(Karnataka): In 'Karnataka, houses are given
free of rent.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI SHIV
SHANKAR): Ministers get Income-Tax also.

SHRI V. B. RAJU: So, do you want ug to
beg you? You are also suffering and I know
your ministerial salary is very meagre.
Therefore, I am putting forth this point out of
reason and not as a matter of criticism. I hope
I am speaking for all tfie Members even
though I do not have that much of a
representative capacity. But these are the
feelings which I am expressing now and we
don't need much of debate on this point.
Everybody must be looked after well. I mean
to say, quite comfortably here. Sir, in the
Indian situation, when a politician gets out of
the legislative office or whatever office he
holds, he has no other profession to fall back
on. But it is not so in the Western countries.
The moment he goes out, there is a place
available to him. And, Sir, the Indian public
workers are not experts who come to the
Houses here. So, you must make them feel
comfortable and contended in the sense that
they are able to give more importance and
more time to the business of the Houses.
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SHRI NARASINGHA PRASAD
NANDA-. To make them more functional.

SHRi V. B. RAJU: W, are not to be worried
about our economic constraints and our
economic miseries. Take the elections of the
Lok Sabha.. The Rajya Sabha elections may
not be so costly. How costly they have
become now! You are punishing those who
cease to be Members on the dissolution of the
lower House.,I take the Lok. Sabha Members
as tenants-at-will. The landlords can chuck the
tenants out at any time, at will. If not now, at
least it was so in the past. But a Member of the
Lok Sabha can be chucked out in two ways:
One, by the electorate he may be thrown out
and, number two he may be thrown out on the
dissolution. Of the house by the President You
don't pay these who have not been there for
full*nve years. As a matter of fact, a Member
who has been there for th, shortest duration
must be paid more. You go into the logic of
this. If is not for his mistake that he is actually
going out. It is only because the House is
dissolved. So, in reality, a Member who has
been there for only on, year is in an aweful
position, or a person who has been there for
two years is in an aweful position. Do not
measure like a tailor. Why do you do so?
Whe, once he is a Member, whether it is five
years or ten years, he must get a pension of a
thousand rupees. You should look to the
dignity of the representatives of the people.
They are the representatives of the people and
they are not civil servants, they are not
permanent civil servants. Therefore, I would
request you earnestly to take the advice of the
wiser Members of both the Houses, to consult
them to have a committee on this and go
thorough'y into the working of Parliament and
also into the contribution made by the
Members *and also to find out why they are
not able to make contribution. In fact, they
should study more. There
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should be study  classes conducted by senior
Members. All these are not present here. In fact,
Members of Parliament should travel more. They
should tour the country first before they see the
world outside. Tell me, how many Meir.-bers in
this House have toured th, whole of India? Even
myself having been for ten years here, could not
go all over India. I would not go to the Anda-
mans. 1 hope to cover that place this year. You
must make it convenient. You are the
custodian of the interests, 0? the Members. Mr.
Minister. We are looking to you. Mr.
Raghuramaiah used to take a lot of interest.
He always had time for Members. In some
States, they give house-building advance of Rs.
45,000 to enable them to build houses. Some
States  give Us. 30,000 as advance for purchase
of a car. [ think they have shown more wisdom.
If w, seek these things, we fear the people may
not take us  to be Gandhians. We want to
pretend we are Gandhians. We are not. Let xis
not deceive ourselves. We are entirely
different. Just now we have passed a legislation
about  environment. Now take the social
environment. [ know how a member has
actually to look to his constituency, how to
feed the people who come here, how to
keep them happy and "how to see that their
work is done. I need not repeat these
things. I think the Minister has already ap-
preciated what my feelings have been.

Now, coming to the 60 days, I did not move an
amendment. Sixty elays has no relevance. Forget
it. I do not think that since something has hap-
pened earlier you should keep these 60 days.
After som, time "you delete these sixty days.
Some Assemblies have fixed Rs. 50 every month
for one year, for two years R's. 100 for three years
Rs. 150 and so on. Now they have put a ceiling. J
do not mind a ceiling even if it is a thousand !
rupees. A political pensioner has to
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be looked after well. It is our duty. Why do
you want to bargain on these things. Mr.
Vice-Chairman, Sir, I think you also share
our feslings, I am sure (Interruptions).

1981]

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I cannot express
them here. (Interruptions).

SHRI V. B. KAJU: When you were here,
you were fighting for the small-scale industry,
fighting for agriculturists; you fight for many
things.

DR. BHAI MARAVIR: When he is here
he is A. G. Kulkarni. But in the Chair he is
just like a machine which has no sentiments.

SHRI V. B. RAJU: You will also take the
earliest opportunity to fight for the interests
of Members of Parliament.

Thank you, Mr. Vice-Chairman, for giving
vr?e this time.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Ramanand
Yadav. Ten minutes.

SHRI N. P. CHENGALRAYA NAJDU: 1
also want to ...

THE VICE-CHAIRMAN, (SHRI
ARVIND GANESH KULKARNI): You tell
the Minister, because here there is nothing.
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH ,KULKARNI): I cannot follow your

horse type.
parliamentary or unparliamentary.
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THE VICE-CHAIRMAN
GANESH KULKARNI): Ycu are a farmer.
can go out.
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SHRI MANUBHAI PATEL;  Sir, I wa
expecting that the hon. Minister for
Parliamentary Affairs who i .so tactful and
courageous, would not come with such a
half-hearted measure in the form of this Bill
which lack; courage and also the experience
which he was sharing with us because he also
comes from the rank and file, from workers'
group; he also is experiencing the same
difficulties as other Members. Mr. RajU ha
rightly said that it becomes very
embarrassing for Members to ask for certain
amenities as if it is for themselves. The
amenitie; which are being requested for, are

not for themselves personally but i"
performing their duties as
Parliamentarians, members of the
highest national forum here. Tha

difficulties which they experience and face, I
think, should be the concern of the whole
nation. But because it i for both the Houses
to pass tha legislation, it has come
before is House. So, it is for the
institution, not individually for A, B! or C.
So, I expected that the Minister  would
come with a comprehensive Bill. Thi is
a very limited amend-4 p.M. ing Bill. This

only pertains to the first three Lok Sabhas,
the First, Second and Third Lok
Sabha;. This is a discrimination;

because these three Lok Sabha; were short by
sixty days, you are granting this concession
and you are not granting the same concession
in regard to the Fourth Lok Sabha, which
enjoyed a. tenure of four years and which was
dissolved by none of the fault of the Members,
Jbut at the sweet will of the Government.
What  was their fault? "Why have you
excluded the Fourth Lok Sabha from this?
What will hap.
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pe, to th, Fifth Lok Sabha and so on? This jort
of discrimination bat-ween a Membar and a
Member, I think, i not , 8°°d step. Once a
Membs; is elected and he takes oath, there
shou'cl be no discrimination between |,
Member and a Member. Suppose, a Member
takes oath here, in the Rajya Sabha. He is a
new Member. Suppose, ne die; within one day
after taking oath. Because he ha, not spent five
years, will thig not apply to him? Government
should hava considered all these things. As far
as the scope of this Bill is concerned, I would
request the hon. Minister, who has sympathy
with the Members because he is one among
us, to consider this ®d ™ shou'd see that there
is no discrimination between the First, Second
and Third Lok Sabhas and th, Fourth and Fifth
Lok Sabhas. There should be no discri-
mination between a Member and a Member
whether he has take, oath and spent five year
or he has spent two days °r ™a days. He
should consider this. It seems, the bureaucrats
who have prepared this Bill ha.ve not applied
their mind to thv human aspect. Members are
human. They work hard. Hence, this huvnaii
aspect should also be considered would not
like to go into the details. Mr. Raju and Mr.

Yadav have very ably pointed out these
things.
Another discrepancy is in regard to

pension. The hon. Member, Mr. Yadav, has
suggested one thing. But there is one another
discrepancy. When a Member is there and h,
is , freedom fighter, drawing pension, which
is now called Sanman pension, irrespective of
his income, he can draw that pension and he
can also draw the allowances and so on as a
Member, ,hen he is a Member. But when he
ceases to be a Member and when he becomes
a pensioner of Parliament, he wil] have to
draw this pension minus the pension t,. which
ne is entitled as a freedom fighter.

AN HON. MEMBER;
chooses.

Whatever he
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SHRI MANUBHALI PATEL,; I think, this
should also be considered. There are other
points which should also be considered and
a comprehensive Bill should come before
the House. Why should you put us into this
embarrassing position, every time requesting
us to grant this concession? Could you not
have included the rail journeys and , on?

Now, Sir, a Member is allowed to travel
with his wife o, spouse only once while a
Session is on and she can go back from. Delhi
to the constituency only at ihe end of the
Session. In between, if she goes, the pass will b,
invalid. A Member has to spend from his
pocket. I it ever possible for us, during the
long Budget Session which goe; (n f°r three
months, keeping the children at home?  Is it
ever possible fo, th, wife to come at the
beginning of the Session and stay with the
husband till the end of the Session and not care
for the children a.t home? She may have to go
in between. What happens to that? you
should have considered this. What happens to
our intermediate  air journeys? You have
allowed Members to make intermediate air
journeys. But they ca.n use it only when the
House is in Session.  But in between Sessions,
what happens? It lapses. I it possible for ,
Member Lo utilis, " intermediate air journey,
spending three or four days outside Delhi,
when the Session is on? He can spend only
one day and the next day he has to come back.
Otherwise, he cannot attend the Session.  If he
comes late, he will lose the daily
allowance also. These are so many details
which  should be  looked into and these are
not excessive demands. I am not talking about
other things. I krow; it i the experience of most
of the Members that when the salary bill comes,
sometimes, we have to pay from our side. The
total amount does not come. There are many
deductions 1 on account of telephone, water,
hous rent and so on and we are left with Rs. 5 or
Rs. 10 attheend of the month. This is the
position.  So, if you are prepared to consider all
these

(Arndt,) Bill, 1980

things, it is well and good; otherwise, may I
suggest; Take total care of th.e Members.
Take total care of the Members, give them
free house, free food, free clothes, free
transport, give them everything, look after
them fully and let them perform their duty.
When a doctor o, a professional law. yer o; ,
person with some other profession ente, either
of the Houses, he loses his practice, he
neglects his profession and the result is that he
has to lose at both the ends. And those who
are non-professionals, who are politicians,
who are solely dependent on this, they are
full-time members and they have no other
livelihood. Taking all these things info
consideration, I would request the hon.
Minister to kindly come before this House
again, during this session itself. 'This should
not be dalaj'ed. Otherwise, everytime this
becomes a subject of discussion in the public,
and in the eyes of the public we are looked
down, as if we are begging- for something.
This is "t good for the representatives in the
highest forum of the country.

1 would, therefore, request you to kindly
look into this ,,d please come forward with a
comprehensive Bill so that the real
difficulties being faced by the Members are
removed.

LI e B e S
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SHRI R. RAMAKRISHNAN: Mr. Vice-
Chairman, Sir, I think there are a few people
in the Government who get a peculiar
pleasure in making pariiamei7ta2"ians like
the poor boy in th, Olive, Twist always
crying fir more.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIA. MENTARY
AFFAIRS (SHRI SITA-RAM KESRI): 1
hope you will not take it.

SHRi R. RAMAKRISHNAN; The point, is,
I a,, not speaking for myself. With the grace of
God, I am in a fairly good position to perform
my duties as * parliamentarian with or without
this allowance. But why this hypocrisy?
About six or eight months
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ago. 425 Members of Parliament from both
Houses of Parliament gave a petition to the
hon. Prime Minister through the Minister of
Parliamentary Affairs-. At that time, with due
respect to Madam, she said that it was not the
right tim, then as there are so many poor
people. "We will see later". But when is that
day goinf to come? Can any person—whether
he is a Minister, or a Deputy Minister or a
Member of Parliament—cross his heart and
say that h, is living on a thousand rupees? I
will ask like Jesus Christ—I am not a
Christian but I will ask like him—why this
hypocrisy? On the othe, hand, if you want
people to be more constructive in their
commitment and dedication to Parliament,
you fix strict attendance rule;, o, make them
more rigorous than they are. Now people can
come and sign and sit in the Lobby and
gossip) in the Central Hall and go away.
Make attendance compulsory. Make their
contribution more effective. Say that a person
should attend at least one day in a week and
not just sign one day and then come back after
15 days. You please do .ill these things and
make their participation more effective. My
friends in the press are there. With due respect
to them, I may say that whenever there is a
plea for a rise in the salaries of the MPs, the
newspapers come out with all the facilities
ajd perquisites, half of them imaginary,
which the MPs enjoy. You cut out the foreign
tours. This is with due respect to all the
Members. Let them not mistake me. I
understand  the  Railway  Convention
Committee is going to Japan, the Far East ,nd
other places, to see the working of Railways
there. The Hindi Committee had gon, to see
about the use of Hindi. All these things you
can cut. But make secretarial assistance a.vail-
able to them, say, for instance, a stenographer
or , parliamentary assis. tant to take out the
clippings and doing other things. You give
them assistance in the form of stationary and
postage. A US Senator enjoys many facilities.
But that i a rich country. We cannot claim
parity with them. But at least this much
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assistance can be given to the MPs. The hon.
Minister in informal chats with the leaders
and whips of pa-ties said that he will try to
make some adjustments, a; Mr. Manubhai
Patel said, between the air fare and make
provision for first class travel by the
companion. If the Government feels that they
should not be entitled to take any companion,
let them say so and abolish it. But at present
one person is put in first class *'-d the other
person is put in the second class. What is the
point in that'? This can definitely be
considered.

Only on. more thing. Ther, is a iot of
feeling going around about the house
facilities, telephone facilities and various
other facilities like medical facilities and othe,
things. These are not very big things. Can the
Government bring out statistics as to how
many Parliamentarians actually use these
facilities in the proper manner. Let them he
very strict about these and not say: Are Baba.
yeh sab MPs ke waste hain, they require these
things. See how far these are being misused.
If there is any mis. use, that should be
checked. If I am guilty of a misuse, I must be
punished. But the genuine things you please
consider and give them. That i; my humble
suggestion. | have been forthright.  Please
pardon me for that.

THE VICE-CHAIRMAN: (SHRI “ARVIND
GAMESH KULKARNIV. Do you want to
speak? There is no time. (Interruptions), I am
here to listen to everybody. But the time allotted
iy one hour and the Minister has to give the

reply.

SHRI N. P. CHENGALRAYA <DU: Mr.
Vice. Chairman, they have brought this
amendment now. They should have brought it
long ago Sir, when you call for the elections,
the people elect you for a term of five years;
they never elect you /or a period of one year
or two years or thre, years, it is the President
of India or the Government of India which is
responsible for the dissolution of Parliament.
So a Member is not at all responsible for it.
So when
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it is less than five years, they should treat this
as a term and give them pension accordingly.

Now, Sir, I am glad the Minister has at least
brought it now. But it  fays here '-from now
onwards" those Members who were there in
the first three Parliament sessions will get it.
But they were deprived of ft long ago. How
many such people are living and how many
have died? Why can't you give a retrospective
effect for those who are still living? They are
poor people. Why t you do it? There are
very few such people, not in hundreds and
thousands, because many people have died. I
appeal to the hon. Minister to consider this.
Do not say about it "from now onwards"; they
should be  given a retrospective effect. Ail
those  who suffered previously should be
benefited. Sir, I appeal to him... he is not
listening, Sir, what am I to do? [ appeal
to him, Sir, kindly to give it retrospective
effect. There are notmany such persons.
Many persons have died. There only a few
persons. Please give to them also the  same
'facilities and  other things.  The
people elect them for one term, not for one
year or two years. If the Government is
responsible for the di'sohition, the
Government I at fault, and not th,
electorate or the Members.  So, I request
that if you dissolve the House after three years
or fou, years, the concerned Members should
be . igible. Even the Fourth Lok Sabha
Members must get this benefit, ,ot only
the First and the Second Lok Sabha
Members.

Regarding the daily allowance and other
facilities, I will tell only one word. Mr.
Ramakri'shnan'y point is correct. There are
some people who are financial® sound. There
are some people who can liv, on eve, Rs. 10/-
per day. They need not draw Rs. 50/-Tliey can
draw Rs. 10/- and they can surrender Rs. 40/-
to the Government There is no objection to
that. There ar, some people who cannot cope
up with Rs. 51/-. When I had a occasion to
speak when the Bill raising the
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daily allowance from Rs. 31/- to Rs. 51 was
introduced in the Lok Sabha. At that time the
communists opposed the Bill. But outside
they said that they would only oppose it, but
they wou'd draw it.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have made
your point.

SHRI N. P. CHENGALRAYA NAIDU:
Those who oppose it, need not draw it. Those
who want the daily allowance, they can draw
it. About 440 people signed the petition for
the amenities. Let the Minister consider it. Let
them bring it before Parliament.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): That ia all right.
Mr. Shawl pjease. The time is very short.

SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmir): Mr. Vice-President,
Sir, as far as we, the Member, of Parliament,
are concerned, it iy an embarrassing question
to say anything about ou, salaries and
allowances. I wou'd humbly submit that th,
first thing we should shun is that
embarrassment because if we are honest to the
cause, if we are honest to the people, to the
country, we should never feel ashamed of say-
ing anything about ourselves, our difficulties
and all that.

Ther, ar, simmering discontent among the
Members of Parliament since 1st year. When
I contacted my hon. friends, they aid that
there was a petition and that they were look-
ing into it and that they would see what the
result would be. But later on we were told,
indirectly of course, that the people would be
thinking something, that they would be think-
in n that the MPs were so conscious of, wer,
so anxious about, their own salaries and
allowances and that they were not thinking of
the people at large. That is not the position.
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Sir, as tar as the .tress or  oxner media in
the country are concerned, they must fully
know what difficulties we encounter day by
day. As far as the Members of Parliament are
concerned, of course, ther, are two categories-.
There are some Members—we do not .nvy
their lo—who are in better positions. But
think of those Kember; whose only source
of income was the practice at the bar. We had
to give it up. Whatever the income, we—had
to give itup.  Even during the inter-session—
we cannot attend eve, a petty  criminal case,
much less a civil case in a High Court or
the Supreme Court. But the question is, a far
as our dependents are concerned and as far as
we ourselves are concerned, we talk of our
necessities, we shall never talk oi the
luxurie; and we do not talk of the comforts
even. But we are essentially concerned with
our necessities. And the bare necessities we
do not get. As far as his Salary, Allowances
and Pension of Members of Parliament Act
i; concerned, there was an amendment in 1977.
But there are so many loopholes in that
Act.  We laugh at tim, when we see what is
going on here. It is in a lighter vein that I haj
called the MSA section here not as the
Amenities Sec”on but as the Enmity section,
enmity towards us. If we go there *'d
present a bill, there are 101 rules to deny uy all
those thrngg for which we have spent. Mr.
Yadav said that he had to put up a "shamiana".
I think he  could get for Rs. 700 o, credit a
"shamiana", but we cannot get even f°r Rs.
100 anything in the bazar. Such i's our
condition. We shou'd not be afraid of saying
anything because these are the dictates of our
conscience. We are Members °f
Parliament, members of the highest legislature
in the country, but w, suffer i, so many
respects. Regarding our TA/DA, Sir, you will
kindly see that we are allowed to take our
spouse in one journey. But when we go back
or sometimes when we travel, we ar, not
allowed to take our spouse. Why" should the
spouse  not be allowed? As far as the
telephone is concerned, there are so many calls
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free. But We are tp pay our rent, we are to pay
the water and power bills. And there hardly
remains anything. I should say even the
poorest labourer earny more than what we get
from this Salary and Allowances Act. Sir, as
far as the present Bill is. concerned, I would
only submit that I am reminded of on, couplet
of Igbal.

A, far a; w,, are concerned, we demand much
more. A for this pension and sixty days and
all that, leave this jugglery aside. Come boldly
with a comprehensive Bill. I think every
section will support it except tb, hon. Member
there. I could not understand my friend there
who spoke in chaste Hindi. I could not follow
him. But on, thing i; clear. Tf an, hon.
Member thinks that he should not get that
salary, he can surrender it, of course. But don't
call it salary. My humble submission is, as a
lawyer, I, used to call it honorarium. Call it
honorarium and pay us in such a way that we
are able to maintain our dignity. Travelling in
First Class or ACC is not for our comfort.
Yes, we associate ourselves with common
men.

THE VICE-CHAIRMAN (SHRI ARVINB
GANESH KULKARNI): Piease conclude.

SHRI GULAM MOHIi-UD-DIN SHAWL:
So, as far ag this Bill is concerned, I would
support it, But I wou]® request, humbly
request, earnestly request the hon. Minister to
bring a comprehensive Bill I should say,
without any further delay, ,0 that we are able
to meet our needs.

HE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr. Jha.
Three minutes.
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sfgar 9 i A FE7 F 1 W
s A 7 oadr 7 oow fagfa fas

THar dr, WA 21 Fo ww A

T oumoe fio ®T TG A4
sy & fam freuws maw cofEa

Fdoa, GEE &% A O ¥SEr am

5t f& S e oa@m w60 fazm
ST % afed oy aw 99 |9,
ftoq g w12 41 R owE Ge W
a9 | ZAw arE ATy o o
mE dfe o wEZer g oaqifw un
dy > &7 2F-AY FOW T F, IAF
T g fwa ¢ § s@§ Wv
Frer fm aTd dTe wo FFET T

7 A7 FIGE TEIOE G9fe Wo EV
IO STET W 21 %o [ 51 %o
ifaw W gw W TWa AT i
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Fre g o Eﬂ'ﬁi‘?ﬁw‘m et e @ d fEoaw

Fa7 wox ¥ faw gfnar 2t arﬁ;rr
feof ifezs ®q & gfoand w3

a’rqwmﬂﬁwhﬁra’nﬂ
gfaerd 7@ geit a1 & IF &
g EFAT &1 P AT AN A "
g f ngmm Fer g &
e OFT L L

ﬁ’a

TR (st wefam o
gaw) : &F ¢, ww wg faw o

At forx = W ;g S
aifgr ) zafee oy e 9w T
FE, T THo dfe WIT FSive THodTo
TR 60 faw F1 oy S gTEE
g THE § FT 3 U FIEH HrEE]
W@ & AR uHe e W @
9 qg A T g Wiz fr
HrEw §rEET 0Wo dto § AT Il
WrEE WTEEX &1 9er A faeem )
oo A mwr fae w1 ww o
HEET AT UHo GTo & AF AEN A awATl
g @ THC A1 uAmEr TE ger
rfgr | W T wdT 9T T F, a9
7w, 3@ # Fhghe fag =,
g A AmEar g |

At qaT @ (wETens)
IYHATENT  WEEA, WE AEAN &
W wAY wgew % enT o Ay Ar
AT AR FEO ATRAT E O Wt
Az # gzen Ay dfafda & At
WS 4w wg T g, I F HAA
# o At TB FEE L.

THE  VICE-CHAIRMAN (SHRI

ARVIND GANESH  KULKARNI): For
ladies purposes? 1810 RS—10.

@Y {219 g AT AqE—3IT & A
TEA T XA § Afed 61 AaE gl
i s fou aga oot 2 0 S
fagmmg 2 w1 fagw ¢ = % faw
o qamEr § .. L.

wtagt afear fag  (fazre) @ om
W1 d=erd F

HTRAl O |E © duad & fan
ft wtwEr &1 §hT Al &1 oW
WIET FT O A & afEw gure s
ﬁnﬁgﬁwm%m
ez ors = & st gw amr et
&H#WW%%,WW?,
EET‘{W A AT ST AT AT
‘gRfaga’ ww ¥ s &, g

LR S 1 75 B

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Perhaps for widows
one can understand but perhaps Government
must be thinking to give some incentive so
that you can find... . (Interruptions)

sfraet aOW wwe : #fau So-
garers o, afa wEEEe § oW
T 9FTC ar qfefeafr # Fafaga av
o & AT wvr PR A amaE g
Irar W T A9 @l s L .
(emgam) .

SHRI BHUPESH GUPTA (West Bengal):
I am almost inclined to sympathise with you.
But I have no companion.

HEE 0w 9w g 97w
I%T Fw s ..

To WE WEET : Wi Uw

T AT quE gA ¥ A% # |
Both the hon’ble Members can solve
each other's problems,
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SHRIMATI PRATIBHA SINGH: Why?
Has there been no widow or widower in the
Opposition? In the same category have you a
spouse, whether legally or ilegally? We want
to know that, because even in the Opposition
there are people like your leader, Atal Behari
Vajpayee who is a bachelor. So...

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I think the hon'ble
Member will suggest to Mr. Vajpayee instead
of suggesting to Mr. Bhupesh Gupta.

DR. BHAI MAHAVIR: That is what I am
suggesting; it may be that the Government
wants to solve the problem of bachelors.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Bhupesh Gupta
is pretty senior. Who will marry him? He is
already 70 now.

SHRI BHUPESH GUPTA: It is true that
both Vajpayee and myself fortunately or
unfortunately are bachelors.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): But you are not an
eligible bacheloi. (Interruptions).

SHRI BHUPESH GUPTA: We are
bachelors. But Mr. Vajpayee is a bachelor
with a difference. (Interruptions) .

siweY | WAy SRS
o, o @ fawm ¥ gaT A wEArd
fe ‘emrzw’ & sme—fETer & foar,

- -

gya7 % fau—'gofaad’ & sw o
T T WL AY AWTY ETHA ST AT
> o w1 g fwa 9w ¥ oew
ot wE Sft g7 ertw Enm, ey
FEirE A # )

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, Mr. Bhupesh
Gupta.
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SHRI BHUPESH GUPTA: Sir, in I this Bill,
there is nothing much to speak about. How the
six days have I been calculated, I do not know.
But, Sir, on the face of it, once you accept the
principle of pension, well such anomalies should
be removed. (I?iter-ruptions). Will the Minister
stop disturbing us?

Sir, a Member has raised a big question and,
also, Sir, in a way, Shrimat) Saroj Khaparde has
raised this point. There will be controversy over
it in this case. (Interruptions). What is it all
about? |

SHRI MANUBHAI PATEL: They are
saying that you should not call Khaparde as
"Mrs. Khaparde", but as "Miss Khaparde"
only.

SHRI BHUPESH GUPTA: Excuse me.
(Interruptions) 1 apologise to you. May God
bless you!

SHRIMATI SAROJ KHAPARDE: Sfr, in
Mabharashtra—you come from there and I
hope you will agree with me—nobody will
call a girl, after her crossing a certain age,
even though she is unmarried, as "Miss so and
so". They will call her as "Shrimati so and so"
only. They will call me -'Shrimati Saroj
'Khaparde". "Shrimati" i; supposed to be a
respectable word there in Maharashtra. But
you were not born in Maharashtra, Mr. Gupta.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNT): Madam, Mr.
Bhupesh Gupta is a Barrister from London
and, in foreign countries, even up to the age
of eighty years or so, they call a woman as
"Miss..." only, whether she is a widow or not.
(Interruptions).

SHRI R. RAMAKRISHNAN: That is why,
Sir, the Women's Lib people do not want this
"Miss" and "Mrs" confusion. So, they simply
say "MS" I do not know whether in Hindi an
equivalent to that has been found.
(Interruptions).
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SHRI BHUPESH GUPTA: Sir, as far as
England is concerned, the less ,, said, the better, I
am not one of those *who start calling "Mrs." as
"Miss"-But I know of many people who, for
obvious reasons, prefer to call "Mrs." as "Miss"
as Mrs.! (Interruptions). Now, insofar as what she
has said, in Bengal also, we always call
unmarried girls as "Shrimati". It is a highly
courteous expression. I find here that "Shrimati"
is used in respect of married women only. But, t
in West Bengal, we use the word "Shrimati" in
respect of others also. So, Sir, at least on the issue
of her being a "Shrimati", we two are in
agreement and there will not be any walk-out on
that, I know.

Now, Sir, coming to this Bill a? I said, it
requires a little thinking. I am feeling a little dis-
turbed. The whole idea of pension and other
things came. My friend says that we should not
take it. Many are taking it. Now it has come to
stay. I, other~States also, Sir, pension has come
to stay. We cannot now say, "Well, we reject it"
and put up a brave face. We have our own ideas
about it. I And this in most of the other countries
also and it is permitted there and this should be
permitted especially when MPs come from the
poorer section; of the people, as I indeed they
should come gradually, and the more, the better.

Now, Sir, one thing is causing anxiety and
1 strike a note of warning here. During the
emergency there was a big lobby. I was
myself lobbi-

'ved for raising the salaries, allowances and
what not, and I felt like saying: Why don't
you go to the State Bank of India upstairg and
run away with cash? T almost felt like saying
that. Now I will not say anything more than
that. Discuss it from the point

~ of view of principle. We want to put up a
good image of Members of Parliament—all of
us, no matter which party we belong to. We
want the p-estige and credehility of the
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institution itself. Now, Sir, when w« hear that
lobbies are working for raising the salary,
allowances, daily allowances, by ¢ hundred
per cent, seeking railway passes, air-
conditioned railway accommodation, com-
panionship and other things—I can
understand many other facilities of

that type  (Time bell rings) It is not

that 1T am opposed to extension of some
facilities. You discuss it and extend all what
you need. But, Sir, if, for example, we raise
our salaries by hundred per cent,
emoluments by

hundred per cent (Interruptions) 1
know that you will not do it. I am not blaming
anyone of you. But you see, my dear friend
Saroj, you do not seem to be aware of all the
lobbies. Some lobbies you are aware of. But
some of these lobbies do not come to me
because they think that I may be a difficult
person in such matters, because they think I
am an out-dated person. I do not want a
terylene shirt or very expensive suits and all
that. You can understand... (Interruptions)

SHRIMATI MONIKA DAS (Karna-taka):
You have no children. You cannot have the
feeling...

SHRI BHUPESH GUPTA: You are the
embodiment of our womanhood.
(Interruptions).

Now, Sir, 1 ask the Minister kindly to
ponder over it. The emergency mentality has
come. The LIC officers are being denied any
rise in their salaries. Public sector people are
being denied it. Many others are complaining.
They are not going to get any rise in their
salaries and all these kinds of things. Just at
that moment if you...

SHRIMATI MONIKA DAS: One minute.
When we go to the States, somebody asks us:
"What ig your pay? You are Member of
Parliament". Then I tell him: My pay is Rs.
500 per month. They hardly believe that my
pay is Rs. 500. Even a bank peon is getting
Rs. 600. We Members of Parliament are
getting Rs. 500.
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SHRI BHUPESH GUPTA: 1 think I
understand the Marathi lady better than I
understand the Bengali lady. (Interruptions)
With all respects to my sisters in Bengal, I am
not at all against it. You discuss it as you
think best. Come to your own conclusions and
come together. But one thing, do not go in for
what was done during the emergency. Many
of you were not there. I do not blame any one.

SHRIMATI SAROJ KHAPARDE:
You agree for the companion then?

AN HON. MEMBER: Lady companion.
(Interruptions)

SHRI BHUPESH GUPTA: 1 can

well understand Shrimati ~ Sarojs concern for
companionship just as I do about mine. But at
the moment I am not dealing with that.
(Interruptions). This subject has various as-
pects. Companionship is a proposition
which is highly complicated.
(Interruptions).... In  certain  situations. It
is not just an economic proposition. If it
were an  economic proposition, we  could
settle it just now. But you know very well
as well as the others do that the concept of
companionship is something very elastic.
Therefore, I would not go into  it. It  is the
commonsense thing. If he travels with me as
my companion or I travel with him as his
companion, no complications arise. But
suppose something happens.  (Interruptions)
Much as 1 would like to travel with them, I
would hesitate to travel with them. But it will
have objective complications and not subjec-
tive complications.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Shahi, please
start now. Mr. Bhupesh Gupta is not listening
to me. What can I do?

SHRI BHUPESH GUPTA: Well, we are
not concerned with companionship. It is not a
Bill for companionship. (Interruptions) Some
amendments have been given. Some
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Congress(I) friends have also given amendments.
You may consider them. One thing is quite clear.
I have been appalled by the reports * reaching
me all the time to raise by 100 per cent or 150
per cent of what we are getting and a pass for
first-class air-conditioned travel. In fact, the air-
conditioned first-class should be abolished. That
is all 1 want, Mr. Minister for Parliamentary
Affairs, ' whenever you do such things, please
have due consultations and consideration from
this angle and don't yield . to the pressure of your
lobby. Once again, all my companions, I thank
you for the kind hearing and I can tell you that
everyone of you would be welcome as my
companion notwithstanding the fact that there
are” complications in some cases.

AT ATTSAT AATT WOE(IHT TAT) o
ITANTEAE AT,

guawmas (st gefaa omw
AT ) WA S, I AT w9 3,
T TAT @R A | . (swEww)

ot FrvaT SarE oo, #
arrd faAaa sy aat g fr a3z 9
&1 wgea w1 fawa 3 T 97 g7 OOy
TEN T FIA AEAT T FHE |

TTAATETE  wErE, W oo gEar
FT 9% FEAT IUEATE | 210 TN farg
qAQH TF qefY 4 Frawr wfy grer
g1 TEIRT gUT ¥ W A TH wAY q@A
fadt A% 7

ot oAt T (gAY 9I0)
20 A 1 20 AT 1, (EATA)

St AVTEEAT 9HTE WIEY : AE Udo
fre T 7 gz I gay Y 9 | 97 a7
7o HAY 7H 77 91 7@ ow faw g€ Famn
HIAFTIZ G | UF #H97 § 92 T |
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wZawEarT g (Aagafrar e ard 7
Wizt AT E, am s §
ZIATE AT AT ATAT AT ATAT BT 3V |
FEFTT LT FEIATLT &0 | HAW T
M gAY AR AEET AT 9 AHT ZUTT
faz 1 .. (=) w37 gfaa
T 7, FE AT TL A W7 AW | TR
o7 3@r f5 za%1 f1o Mo siz w@ra @
Tz T O T A Fr g afgaer
A2 21, 7 2T vy fag £ a1
AN R AR R TAR A E &
gE W AT |0 ET ET & AT AT
a1 1. ., (FmE)

T At WEEAT AT qAAr gE
TIIEHT 1 ¢

o AVIYET WHIE W@l g7 g
wa ztfad wgrEfre St | wa anfag
FagT & Aqrr ad-E aE o a #
(sqauta) | & a8 ¥7 w41 fwaam
oo T wg vme 9o 47 Fuw a4 0 ar
a9l 4 A zaw A f@ars g amifs
g% AR0 &1 98T & F vAAfaE siraw
oaT @1 g 5 2% #oHr Jadr 32| &
qF ¥ WEf @ | dfFa sfafad g
& Tadr £ fr sg g Ag AT A @
a1 wog aaeaar  femw &1 910 a7
AT ot ¢ &@rwer g4, qrfafawd a8
TH FTH F A7 GOA97 77 | I9AT IATA7
HTAAFAT 5 |1, @1 47 T9d Y @ E
faadt wravasar A4 am A1 & &
qifafesa T%¢ 7 T7e o 7 1 7
aa dr w99 747 4, w7 A0 § 48 AN
qa AT AsAfa® A1 qrartas &
FLAF | T 1T AL ATT TAT FEC T
qZA UA 9 EAT FAT AT GV E | AW
HAETT ® WAL A9 613 & T Py ama
HEeRTC T T AEN 8 WIS FL WY
AIg ) A TF F@E WL AGH
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T G AW & | 9 & 9 gadm 74
gu Aa & gw zaq § fF &F3T oxedto
2 FA F IE @ A w3 0F
T AT 9T ATAT FI4 F7 T |

B

o Feaarg T fasre-TEr o

Wl ANYAT TR W AT A
T A% | WY grad a7 2 e o faa
@ FET T IS AT TTATEL AT AT
FET FAT ATE ATHIT F4H § 39 #77
% ATA-A F {77 17 % &1 #1578
AN AT | TAG FH A FIE AT TIA
F o Fare 757 2 wiife 92 920 @
25-30 HIT T & | FW F 979 A1
w0 F F109 qAEAg At § s g
200%7F FTF IR FT &S FLaF7 )
FEAT TEAT 2 1

Wt FeqATq ] (A &
AT AT a1 a2 |

off ATTAT @I AE : TAT T
F A3 AT iy wAwy 4377 W7 Ty
T | (Awm W wA) o @ A
ferae #1 4t f& ow s521 51 s
o5 ATAT | AH AT AT AT

ol TEQATY TR ¢ TAT F AT
qrfag

St AT TAE AR 2 2 A,
AT AT AT KA FAT AMZT & 308
T3 92 gy 219 7 fqaar qzar &)

ot T TG AR AT F

of) AR JHIE WTH AT AT
feamt &), wian wévq faaar g), zi
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[ Y AmdtaaT waTE WTED]
W99 9T & §E< §HET AN a7
=Y 52 FEfrEaT qgar § 9 a9
Fedt-aedl gt 2 w7 Arfzy urfey
A nfga FRTOEATE |

ot TIHT AT At 10 97 F 929 |

o AETET gE@wE W@ o W
wifr avet v wd W gE g 10
AT 10 ez 7% o Aife afsa ¥
zifgs g stom St # ST 9T A
FO JATAT ATEA | g B WU 9T
aT &% FT AL HRATL, ATL-A, G
ATAFTL THEET FTAT o F W A7
g T AT g1 AT FIfAw w2
Z1 ot famsy 281 a2 F A gzt
¥ wfey # 41 "Are FIeAE, 9w-
i fle To 3 T@ £ | UF #E2 2,
OFTT FREIY 2, Fre To F W G
w5 8 afe owo fro it guradi 2
TRTE | AT o GTo FTFH T FH T7A]
afar we % a7 war T ar
dto no vy 7 W IAF TiAaAHE ¥
19 F qgraa w7 | g gfvar amw ¥
A & Ffe g qr w fasre ad e

o1 FEq(Y T THo 0o Oo
1 dfafad 3

ot AW AT AT WEL ¢ ANF °
wfamm, &, owewm 2, e &, v
siu § | g g famat % e
ae 9lo F FTATE | ATH &Y AGATA
¥ ag a1 o § e wen 93 & oft sl
firg amga 7 2w &1 geraey &1 a1
o Ay fag £ I=i ag o daee
w7 ot & foe wore e e & iy
wr§ framas Wy SO &1 SEF S
& FITTT FAAY It 41 21 §Y 8 Mg
forpar | ey feafir 3 ore o Pt
& fo wrf gfaemg sl A o

(Amdt) Bill. 1980
e arog Tz oft & s e 3 597
T Y ACE A ATAE L. (AW WY
w2) | A T 91Ed, 9 AT
3199 §IF W15 47 A% 437 §, 919 A
Zi A Af |

Ieawmas (s seiaz weiw
FAWYL) ¢ T T wER TG | A
ZIE 4T 31 78T 3

it ATIAT TN WET ¢ AT,
Faeq wevgrg 1 Afag F o faseh-
qift 77 B WY g | PparEd ¥
far Mag NS Frgrag § 1 wawr
WY AT FAAT E A7 ARG, o
FY AT TEF | wT I 408 A2 FAT
2 @t zu fau draw Fgraar g
g Y GrAT AEF I | WY A 2
f5 gave e 1 e v g 7
o frea wdm #1 fasefaer
famr rg &t oo s g0 234/%
mimam 3 walw 7 v
pit & fasedt w7 ay T @ sre
qo1 ZAT 7T 8 | A, 0% weR i
mirmi{F iy fansz &
g ATEATE W1 GUF 47 TF9 A 4908
SV ) s AT AT fAaee | agd
T "o | s mr @ € 1 A
W W ¥ AT TT ZZ 99 & )
IAH ATAA TIA ATA 99 F A
a9 f@rm s, gz awear @A 2
§ Uy FAr wT wvE oaar ¥ faw
10-107T] H1T 5-5d1@ w94 fewe
a9 ¥ fau & 3@ & arfafore
qifedt &1 wom # E 0 4 A AW

‘ggt 9 AT @ # | mimme #

F1¢ d s mfafers a9 A
Y At G AT TE gwArE o=
AT Y aEaE A9 A A
T3, THY IAW AE AAGT TG
i argan g 5 mifefewer o w1 woar
w10 w1 gfaam g aifEe
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& argm g 5 am dag-gzet w1
i gfg sves Fwd fras &
feeft #Y arFz # 7 9F | T wedi
T g & frza s g e wam
@it 77 e #77% #1804 feiws
A fad dagaseEt 1 3 A
g waw F AT §F arfF F
3T faerzieat 1 8F 9% 7 fqar
T4 | 7aae fdas wr S qaea
T fawaar g 1 aRamaga §
U T o Tro FTSATAII & AT HYAT
F FATE @1 9% A0 99 g9
gfaard @A &% 7T §9 qriagi
F X FF 3z g9 Igar g fF
a1 FB oq A7 w4 § A 34
T F 47 7T e Qo @y #,
T gt Faw 97 wfear w@w
T8 amEl & g9 92 ggh d @y
1 3 am fagwifasi § sasr
TIE @A g | 99 fag F FT
e & 1 safaw 5w frdea & fF wae
A 0o v T AT @ T8
Faruz AEA g i 3y aat Ayl
A A@ a1 3% faq ol swT A
g w=@r Ffsq o

THE VICE-CHAIRMAN (SHRI ARVIND

GANESH KULKARNI): Mr. Jain, you asked
for three minutes.

SHRI J. K. JAIN (Madhya Pradesh): No,
Sir.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): If everybody says
no, no, I cannot conduct the House like this.
Mr. Jha spoke for three minutes. Now every-
body wants ten minutes.

st o > WA : ITHATENS AETEA,
T3 A1 & wry wradE o S & 97
wzA0 AT g 5 oag o s WX
T 377 ¥ 7 gAME ORI A
4 WIT "AT AT FAXT AET ATHC O
FUAXE | AT AT AT A AAg-
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TIEGT AT T FAREA § IOl
A1 374, ¥ WY ST FEAL T W@
T ATeErg w1 A Few  qU-aa]
Fowrr ax Far gar #, %0 ag W
¢ v g wow s faar oy wel
AT gTr ¥ owaar @ owewr g
Alg AR 7 gegaesEt w1 daw

500 %o AIFIAIT dJAedlg
s pag.  (HEET @1 AT § O a-

&7E a9 97 | OF g9g-55eq

F1 fawet #1 fam, SaEy
wifeezgar & @ wry g, faad ama
avr Wy §, 79 dgt waw & 48 g
? A FiEEgdr ¥ anr agr 43 @
2 dar Forar &, fawrer st 2, few
A1 =aqr &, I%r qrAr faar qmar g
famat®T far 250 %o, 300 TWAHIT
qreT #7 fasr 150 99 HIT 200 997
#iar 2 1 |t A Fifdggda & o
# 7 IAEW T g o F § e
sader faar oEr & | SearT 9T A
AT 2 | III9TERd HERd, 0% a1
At wzr ot § & aseifa @ e
AT &1 Z2AT T | T WA T
Fgam ! gz aaa ¥ faw a1 g,
IR & deg wmel Fr owE
T & foq senfea fear smar &,
steatfza frar omar 8, 5 Mo a@=
afd | st Wiy 3 o &t gt §

#feqm qv, g% fooedt & famr qv,
FAEM F fad gz, AW w7 wrawTa
T, gAET & faad qr, @t K
fiaa ot o fafesa & faod ax
1500 % #2000 %99 & *F
aa‘immaifgtarvﬁﬁﬁm
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ATEIE ATTA | A AEI AMEA A
500 ®QT FT Few | afwa faw
qFgT { qAY qIEAT K1 AGL AT
& AMA IAF I3 gA A7 qfadr
qrORT I ga wor arfgr @
ar WY wyerA w1 A gefEd w7
B 3T Aag-aell @1 aw g &
fam

# ug a1 WX FgAr TEAT AU
wAT A1 7 1 gEodfenz ST agt
T¢ q¥fiz FY FET F 91 grearfEe
faar strar & f& ary 987 § 9 | F
gars SrEr & Frer 4% Afyw o =@
T F24 & FqFEAT A1 gATE ATAT

[ =t 3 yaarafa et g

w & fqo qad & 7 A ag i
Fgar 5 frwdifsuz Sw @ F¢
d@forr | afFa sgwamfa wgEa, 77
U gard § o 9% fF oF dwm &
qe2T Z1 T A AT aT ST 2
AT H 3~4 Hoo ENA & 2@ W
A A 8 AT 10 FTAT g & | ¥ a8
74T Frgar f& ag S0 8 AT 10 TGN
fag wAEii & o & W I 5w
A A TEET 7 AN FT @D A
qT FEA 2 6 A F oA=L WG
FEAT Z0 fea TAH A9 FAT! AZ
gfaar 7 f§ 3 fFeft ot 350 wwr
FIETEUAT § T AF | AAAA AT E
warg w1 fF owaw AW Wi
0T [T HIET ATAT FATHIEOE TLEAT
¥ fau agt & 9r @ & | WO OF
i Ared w1 IAA 7 T A fAwre
Z 1 fedY sgirde ¥ OAT FTHT AT
fear ovr qifadifors, Tsar @k
AT ART FORHC A7 FC FAT AT
WP oA GH ada ATR A1 W
ZZF NI §9L-aTE| A7 AT ag

[RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: The question

is:

"That the Bill further to amend the

Salary, Allowances and Pension of

Members of Parliament Act, 1954, be
taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We j shall now
take up clause-by-clause consideration of the Bill.
Clause 2. There are four amendments. Amend-

ment No. 3, Shri Vaishampayen—not there.

(Amdt,) Bill, 1930

Shri Deshmukh—not there. Amendment
No. 3 not moved. Amendment No. 4 Shri
Ramanand Yadav, are you moving or not
moving?

A AR MEF gl T
SoTAAT g | AfFT S § oge &1 A
g &1 JTEdT g |

w1 SumwmlE @ =W & q@d A
AT Fgd F TEW ALl §1 Amend-
ment No, 4 by Shri Mulka Govinda
Reddy—not moved,

SHRI N. P. CHENGALRAYA NAIDU:
Sir, my name is there.

MR. DEPUTY CHAIRMAN: Then you
speak later on, not at this stage. So you are
not" moving it. Amendment No. 5.

Clause 2—Amendment of section SA.

SHRI BHISHMA NARAIN SINGH: Sir, I
move:

5. "That at page 1, line 13, for the figure
"1080" the figure "1981" be substituted."

The question was proposed.

MR. DEPUTY CHAIRMAN: Amendment
No. 6 by Shri Kalyanasundaram —not moved.

MR. DEPUTY CHAIRMAN: The question
is:

5. "That at page 1, line 15, for the figure
"1980" the figure "1981" be substituted."

The motion was adopted.

MR. DEPUTY CHAIRMAN: The question
is:

"That clause 2, as amended, stand part of
the Bill."
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SHRI N. P. CHENGALRAYA NAI-DU:
Sir, I am glad the Minister is interested in
providing pension for tiie other people who
are not able to get it. He has put 60 days. That
is all right. Through oversight or bad drafting
by the officials, the Members of the First Lok
Sabha and the Second Lok Sabha are not
getting pension from 1976 whereas others are
getting. You have found out the mistake.
When you want to help them by putting 60
days, why can you not give them pension
from 1976? Why do you want to give them
from today? Is it not a discrimination? That
why I appeal to the hon. Minister to consider
giving it retrospective effect.

MR. DEPUTY CHAIRMAN: That point is
there.

SHRI BHISHMA NARAIN SINGH:
Actually it is not possible at the moment to
accept the amendment.

MR. DEPUTY CHAIRMAN: There is no
amendment.
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SHBI BHISHMA NARAIN SINGH: It is
not possible because financial implications
are there.

MR. DEPUTY CHAIRMAN: The question
is:

"That clause 2, as amended, stand part of
the Bill."

The motion was adopted.

Clause 2, as amended, was added to the
Bill.

Clause 1 (Short title)

SHRI BHISHMA NARAIN SINGH: Sir, I
move:

2. "That at page 1, line 4, for the figure
"1980" the figure "1981" be substituted."

The question was put and the motion
was adopted. -

MR. DEPUTY CHAIRMAN: The question
is:

"That clause 1, as amended, stand part of
the Bill."

The motion was adopted.

Clause 1, as amended, was added to the
Bill.

Enacting Formula.

SHRI BHISHMA NARAIN SINGH: Sir, I
move:

1. "That at page 1, line 1, for the word
'Thirty-first' the word "Thirty-second' be
substituttd."

The question ivas put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: Ihe question
is:

'That the Enacting Formula, as amended,
stand part of the Bill.'

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.
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SHRI BHISHMA NARAIN SINGH: Sir, I
move:

"That the Bill, as
passed."

amended, ba

The question icas proposed.

SHRI MANUBHAI PATEL: I am very
sorry to state that the hon. Minister has not
appreciated a very relevant point which was
quite consistent with the amending clause of
the Bill. T had requested, and had moved an
amendment also, that the Fourth Lok Sabha
Members should be included along with those
of the First and the Second.

MR. DEPUTY CHAIRMAN: That point,
you have already made.

SHRI MANUBHAI PATEL: I would like
to make a request again. . . .

MR. DEPUTY CHAIRMAN: All -ight.

SHRI MANUBHAI PATEL: ...because
this is a very half-hearted measure, a very
limited one, and this discrimination between a
Member and another Member, I think, is not
proper. The analogy of dissolving the House
within two months or so, does not apply here
because that was for four years. Why should
the Members of the Fourth Lok Sabha suffer?
They must also be included.

MR. DEPUTY CHAIRMAN: Rajya Sabha
Members will not suffer.

SHRI MANUBHAI PATEL: I ,m not
having in mind the Rajya Sabha Members
only. This is for a cause, for an institution. So,
I would request the hon. Minister kindly to
come again with a comprehensive Bill and see
that along with other things which were su-
ggested by the hon. Members, the Fourth Lok
Sabha Members who are being excluded in
the amending Bill this time, are also included.

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I would just like to invite the
attention of the hon. Minister to consider one
item, that is, protocol. It is not money that
mutters. 1 demand
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with emphasis that protocol should be
extended to ex-Members. That is number one.
I was pained to read a letter from one of the
ex-Members, Mr. 11.V. Kamath, who is not
only an ex-Member of the Lok Sabha, but
who is also one of the living Members of the
Con-stitutent Assembly, that he could not get
a railway reservation from V.T. Sir, I demand
that the Minister should consider the
suggestion that on the ™" tirement of a
Member, the pass should be converted into an
identity card-cum-railway reservation card.
So whenever a Member, who has to work in
the cause of sicial service or in politic?,
retires, at the time of handing over the pass,
he should gel this facility. . .

MR. DEPUTY CHAIRMAN; Yes, you
have made your point.

SHRI HAREKRUSHNA MALLICK: .. .
.because today those who are. . .

MR. DEPUTY CHAIRMAN: Your point is
clear. Don't elaborate.

SHRI HAREKRUSHNA MALLICK: No,
no,- let me make my point clear. Just one
minute. Then some of the ! officers of the
railways get a family pass even after
retirement. So I think the ex-Members should
be given either a railway pass to come to
Delhi during at least one session of Parlia-
ment from their residence or every year they
may be given some coupon for 10,000
kilometres or whatever is the distance that
you decide upon. That will enable the ex-
Members to remain the public arena. Today
we are Members. Tomorrow we may be ex-
Members. So to keep these people alive in
politics or in social service, this protocol must
be maintained.

Another point is—the Minister may check
this up—in one of the States, in Maharashtra
or Gujarat, they have made this pension
admissible to all the Members, whether thejy
have completed their term or they could not
because the Assembly had been dissolved.
Therefore, I say that Mem-
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bers Ot the Lok Sabha which was dissolved in
1970 and also Members of the Lok Sabha
which was dissolved in 1979 should be given
this pension a3 it is not their fault tbat they
could not complete the term. That is number
two.

Another point is, when ex-Members come
to Delhi, either in the Western Court or in the
Vithalbhai Patel House, or in some such area,
some accommodation can be earmarked so
that they can come and stay there with the
same privileges as the Members have. (Time
bell rings) Then the ex-Members of the
Constituent Assembly have no scope to enter
the Inner Lobby of the Rajya Sabha. I think
this shoulJd be extended. (Time-bell rings) So
the protocol should be extended to the ex-
Members also.

(Amdt) Bill 1980

MR. DEPUTY CHAIRMAN: I think the
Minister has already replied to all the'points.
There is no need for him to reply now.

The question is:

'That the Bill, as amended, be passed.'

The motion was adopted.
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The House then adjourned at
twenty-eight oabratog past
five of the clock till eleven of the
clock on Thursday, the 26th
February, 1981.



